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Ill THE' CEllTPA L ADf.liHI 3TPATIVE TPI BUHAL, JAI PUF: BEHCH, 

JAIPU.R 

Dated c,f orcler: 02.09.2003 

Moh.3n Singh e/o Shri Lal Parr aged al:o.:,ut :.::' yeare r/o 

H.No.::'71/30, Pratap Hagar, Linl: R.:·ad, llagra, Ajrrrer, at 

present errplc.yecl .:,n the r:,ost .:,f Faintet· under Carriage 

Pc,reman, Ajrr,er in the Office of ,:hief W.:.r}:s Manager, 

Western Railway, Ajrrer Divieion, Ajrrer • 

•• Applicant 

Versus 

l. Union of India through General Manager, Northern 

Western Railway, Jaipur. 

2. Pailway Manager, Weetern Failway, 

£ -
Ajrrer Division, Ajrrer. 

• ~ ") 
...Jo Deputy Chief Me~hanical Engineer (Carriage), 

Western Failway, Ajrrer Division, Ajmer • 

•• .Respondents 

Mr. Shiv Kumar, couneel for the applicant. 

CORAM: 

HOIJ'BLE MP. 3.f.AGPAWAL, MEMBER (ADMIHISTRATIVE) 

HOU'BLE MR. M.L.CHAUHAN, MEMBER (JUDICIAL) 

0 R D E R (ORAL) -----
The appll .:·ant has filec1 this OA \vith a prayer 

that the respondents may l:oe directed tc coneider the 

matter for promotion w.e.f. the due date, when the 

appli~ant was dt1e for prr:.rr.oti·:.n i.e. 13.S.07 inetead of 

17.10.2001 when he was given promotion. 

2. The fa '='t e cf the cae.e, briefly st .3t ed, are that 

the appli·:-ant was initially \vC·rl:ing in the Fc,unclary anc1 

when the f.:,undary was cl os.;.d, he was eent -f""m Loco 

Der:.artment vicle .:.rcler dated :~9.: .• 198..:] (Ann.A.?.). While he 
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: 2 : 

wae working in the Loco Department, he had paesed the 

trade teet for the po::st of Moulder Grade-III in 1987. 

Thereafter the applicant was again due for prorooti on 

w.e.f. 1992, but he was not coneidered for the said 

promotion. as disciplinary caee was going on againet hill' 

and he was issued a charg•sheet dated 23.9.1991 for ll'ajor 

punishment. The charge against the applicant was that he 

was unauthorieedly absent from ~6.3.1991 to 09.09.1991. On 

thie allegation the applicant was re-moved froro eervice 

w.e.f. 13.05.1992. The applicant filed an appeal against 

the said order to the Appellate Authority, which after 

consideration of all the facts, set-aside the removal 

order and punished the applicant by withholding of 
,. 

increments for 5 years with cumulative effect. Si nee the 

applicant was awarde-d a major punishroent, he was not 

con~idered fit for prorootion after 1997. The respondente 

cqnsidered hill' fit for promotion in the DPC held in 2001 

when he was promoted to the grade of· Painte-r Grade-III 

vide order dated 17.~.2001 (Ann.Al). 

3. The applicant has filed thie OA late by ll'ore than 

six months as he was authorised to seek legal remedy 
~ 

within one ye-ar i.e. upto 17.10.~00~ whereae he has filed 

this OA r:•n 4.7.2003. As far as the reaeone, it has been 

explained by the applicant's counsel that it is because of 

the fact that the applicant is uned~cated and also due to 
4n--:1~!? 

his financial f~....w::.:- he cr:ul d not file the OA in time. 
~ 

We are, however, not eatisfied with the reasoning given by 

the counsel for the applicant and the Ni sc. Appl i cat ~on 

for condonation of delay is rejected. For the re-asons that 

the Misc. Application for condonation of delay is 

rejected, the OA is also di.smissed for that reason as well 
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ae en the basis of merit, the applicant has no case. 

4. In the reeult, en beth the counte we do not find 

any merit in the GA and it is dterniesed with no order as 

to costs. 

(S.K.AGRAWAL) 

f>lerober ( J ) Member (A) 
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